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HARY ANA VIDHAN SABHA SECRETARIAT
Notification
The 16th March, 2016

No. 3-HLA of 2016/7.— The Contract Labour (Regulation and Abolition) Haryana
Amendment Bill, 2016, is hereby published for general information under proviso to Rule 128 of
the Rules of Procedure and Conduct of Business in the Haryana Legisative Assembly :—

Bill No. 3- HLA of 2016

THE CONTRACT LABOUR (REGULATION AND ABOLITION)
HARYANA AMENDMENT

BILL, 2016
A
BiLL

further to amend the Contract Labour (Regulation and Abolition) Act, 1970,
in its application to the Sate of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-seventh Year of the
Republic of India as follows:-

1 This Act may be called the Contract Labour (Regulation and Abolition) Haryana  short itle.
Amendment Act, 2016.

2. In sub-section (4) of section 1 of the Contract Labour (Regulation and Abolition) Amendment of
Act, 1970 (hereinafter called the principal Act), - section lof
Central Act 37
0) in clause (a), for the word “twenty”, the word “fifty” shall be substituted; and of 1970.

(i)  inclause (b), for the word “twenty”, the word “fifty” shall be substituted.
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Amendment 3, In sub-section (1) of section 7 of the principa Act,-
of section 7 of

Central Act 37 (i) intheproviso, for thesign“.” existing at the end, the sign “:” shall be substituted; and
of 1970. (ii) after the existing proviso, the following proviso shall be added, namely:-

“Provided further that the appropriate Government may, by notification in the

Official Gazette, impose such further conditions, as may be deemed necessary, at the

time of registration of an establishment or class of establishments for the proper

administration of the Act and for prevention of misuse of employment of contract
labour.”.
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STATEMENT OF OBJECTS AND REASONS

In the Contract Labour (Regulation and Aboalition) Act, 1970, is a Central legidation. Presently this Act
applies to such establishments employing 20 or more workers as contract labour. At present flexible nature of
business requires a larger option of employing workers through outsourcing and this also includes Government
establishments, it is, therefore, considered necessary to raise the existing limit to 50 workers for the purpose of
application of the Act so far as Haryana State is concerned. This will facilitate flexible deployment of contract labour
for medium and small industries.

It has also been experienced that the contractors commonly misuse the provisions of the Act so with aview to
curb the exploitation at the hands of the contractor(s), it is proposed to add proviso to sub-section (2) section 7 which
may empower the Government to impose further such conditions as may be felt necessary at the time of issuing
registration certificate.

CAPTAIN ABHIMANYU,
Labour & Employment Minister,
Haryana.

Chandigarh: R. K. NANDAL,
The 16th March, 2016. Secretary.
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